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MR. SPEAKER: The question is: 

"That this House do agree with 
the Thirty-third Report of the 
Business Advisory Committee pre-
sented to the House on the 12th 
.November, 1973." 

The motion was adopted. 

13. 12 hrs. 
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THE MINISTER OF COMMERCE 
(PROF. D. P. CHATIOPADHYAYA): 
The Ministry of Commerce have for 
some time now been concerned with 
the downward trend in the export of 
jute goods and on the bash; of 
available information it came to the 
conclusion that the main reason for 
this trend in the exports was due to 
competition from the synthetic subs-
titutes. The price of synthetic. subs-
'ruling uniformly at a lower level and 
with the fact that there was a large 
capacity already created, it was 
expected that the price would further 
go down with the increase in the 
scale of production. We have been 
steadily losing the United States 
market, and, but for the gains that 
we have been able to make in East 
European' Countries, we would have 
been much worse off. Also the price 
of jute goods produced by Bangladesh 
were on an average lower by about 
5 to 10 per cent as compared to the 
price of Indian prodUcts. While 
efforts to bring about cost reduction 
was considered essential, since this 
was by its very nature a long-term 
effort, it was felt that the abolition 
or reduction of export duties would 
have the effect of restoring the com-
petitive position of Indian jute pro-
ducts. This assessment was made on 
the basis of empirical data available 
during the second quarter of 1973 
and on the basis of reports from vari-
ous markets. The matter was there-
fore, taken up with the Ministry of 
Finance and a case was made out for 
the reduction of export duty on 
sacking and hessian. Earlier, the 
Ministry of Finance had agreed to 
reduction on export duty on carpet 
backing and this had already had a 
healthy impact On export of carpet 
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backing. The industry had been conti-
nuously pressing for complete abo-
lition of export duty and it is in this 
context that in a meeting on "the 
problems and prospects of the jute 
industry" in Calcutta held on the 
18th August, 1973 that I gave an in-
dicatien that the question of' affording 
fiscal relief on hessian and sacking 
was under the active consideration of 
the Government and I also mentioned 
that some positive action would be 
taken. There was no announcement-
I repeat, there was no announeement 
-of reduction, abolition etc., of ex-
port duty on jute manufactures in the 
meeting. Since the final decision in 
regard to adjustment of export duty 
rests with the Ministry of Finance, it 
is they who could make any official 
announcement in this regard. The 
actual announcement in regard to 
reduction of export duty was by a 
notification by the Ministry of Finance 
on the 28th August, 1973. It is, 
therefore, submitted that the statement 
quoted In the press does not amount 
to an announcement of reduction or 
abolition of export duty and was 
merely an Indication of the fact that 
the Government had taken due note 
of the representations of the indus-
try and was having the matter exa-
mined in its proper perspective. 
I say, the Ministry has thought. 
Thought does not mean action. And 
the Ministry can express its thought 
on a very vital matter when it was 
being taken up. The question was 
also put to me. 

I WOUld, therefore, submit that no 
breach of privilege is involved. 
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MR. SPEAKER: I am sorry I can-
not give any ruling on it. Under 377 
you were asked to invite the atten-
tion of the Minister. And the Minis-
ter has made his OWn case. Beyond 
that, I have nothing else to do. 

SHRI MADHU LIMA YE: Are you 
satisfied with that. 

MR. SPEAKER: It is the decision 
of the House. There is no question 
of my being satisfied with this or not 
satisfied with this at alL 

MR. SPEAKER: There is no ques. 
tion of my giving a ruling on it. 
Please do not take away discussion 
under Rule 377 beyond its limit. 
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MR. SPEAKER: We now adjourn 
for lunch to re-assemble at fifteen 
minutes past two. 

13.14 brs. 

The Lok Sabha adjourned for 
Lunch til! fifteen minutes past Four-
teen of the Clock. 

The Lok Sabha reassembled after 
Lunch at ninteen minutes past Four-
teen of the Clock. 

[MR. DEPUTY SPEAKER in the Chair] 

Re. RETRENCHMENT IN FOOD COR-
PORATION OF INDIA (V.P. RE-
GION) 

MR. DEPUTY_SPEAKER: 8hri 
Chattopadhyaya. . :..;.'i 

SHRI S. M. BANERJEE: (Kan-
pur): May I make one submission I 
had given notice of it earlier this 
morning. The services of more than 
800 employees of the Food Corpora-
tion of India (UP Region) have been 
terminated and more than 288 people 
have been superannuated, that is, com-
pulsorily retired. When the Food 
Corporation has decided to tackle 
the tood situation in the country, 
how is it that in the UP region, 
about a thousand men are going to 
be retrenched? Prof. Sher Singh 19 
here, and I would request you, Sir, 
to ask him to make a statement. This 
is a serious affair because they are 
going on strike shortly. 

Re. CANCELLATION OF 250 PAS-
SENGER TRAINS DUE TO SCAR-

CITY OF COAL 
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